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AMOUNT GIVEN TO ColTON MILLS BY 
INDUSTRIAL DEVELOPMENT BANIt OF INDIA 

3932. SHRl N. K. SOMANI: Will the 
MiDister of FINANCE be pleased to state: 

(a) the amount of loana given by the 
hldustrial Development Bank of India to 
cotton mills under redis<:ounting of bills 
wvering sale. of textile machinery on 
deferred payment basis during the yean 
ended 30th June, 1967, 30th June, 1968 
a'IKI 30th June, 1969; 

(b) the terms of such financial assist-
unce; 

«) the number and names of mill, to 
which facility was given; 

(u) lhe amount of direct finance and 
refinance of industrial loans provided by 
the Industrial Development Bank of India 
to cotton mills during the years 1968-69, 
1967-68 and 1966-67; and 

(e) the terms of these facilities, the 
number and the names of mill. to which 
these facilities were given? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI): (a) to (e). The information i. 
being ooIlcctcd and will be laid on the 
Table of the House. 

UPGRADING OF COtMBATORE CITY 

3933. SHRl E. K. NAY ANAR : 
SHRI UMANATH : 
SHRI C. K. CHAKRAPANI: 
SHRI K. RAMAN!: 

Will the Minister of FINANCE be 
pleased to state: 

. (a) whetber Government bave received 
allY representation from the Government 
employees organisations of Coimbatore City 
to upgrade the city as 'B' Grade; and 

(b) if 50. the reaction of the Govern-
ment thereto? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCF. (SHRI P. C. 
SETHI): (a) Yes. Sir. Rcprc,entations 
have hcen re;:cived to declare Coimbatore 
a 8-2 class city. 

(b) The matter is under examinatiOll in 
consultation with the Government of Tamil 
Nadu. 
COMPLAINTS AGAINST THE L.I.C. BV ONE 
SHIu S. K. RAy CHAUDHARY OF ASANIOL 

3934. SHRI VIRENDRA KUMAR 
SHAH: Will the Minister of FINANCE 
he pleased to state: 

(a) wbether ber attenlion bas been 
drawn to certain complaints apinlt the 
Life Insurance Corporation coDtained in a 
letter wrilten by one Shri S. K. Ra) Cbau-
dbury of Asansol Rnd publisbed by the 
Economic Times, in its issue of 26th 
August, 1969; 

(b) whether she would obtain necessary 
clarification from the Life Insurance Corpo-
ralion for nol Iransferring the Policy from 
Calcutta to Asnnsol despite baving receiv-
ed 33 leiters from the Policy-bolder; auci 

(c) whether sbe would like to detail oul 
tbe steps proposed to eliminate snch _-
tances which do nol enhanoe tht' reputa-
lion of the Public Sector? 

TIlE MINISTER OF SUPPLY AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR) It K:. 
KHADILKAR): (a) Yes, Sir. 

(b) The malter Was immediately taba 
up with the L.I.C. It was ascerlained that 
the policy was transferred 10 Ihe AsanlOl 
Divisiollal Office of Ihe L.I.C. on 26111 
August, 1969 under advice 10 the poIlcy-
bolder. 11lere was delay of about .. 
month. in transferrinll the policy. The 
L.I.C. bas denied havina rec:dved 33 letten 
during Ibis period. 

(c) The L.1.c. has provided conlrob at 
different levels for proce.sing complaints. 
Heads of offices are directed to fix rClpOll-
sibility for lapses, and take suitable dis-
ciplinary Dclion again.t employees reo"",,-
sible for giving cause of oomplainl. Headl 
of ollices are also direded 10 III!t ritlhl pro-
cedural defects Jriving rise 10 oomplaints. 

COMMrrr1!E m STIrnv '!KlH P.'nIII OF 
DRUOS 

3935. SHRI VIRENDRAKUMAR 
SHAH: Will the Mini.tor of HEALTH 
AND FAMILY PLANNING AND 
WORKS, HOUSING AND URBAN 
DEVELOPMENT be pleucd to alate : 
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(a) whether it is a fact that he has 
recently set up a Committee to study the 
high prices of drup. 

(b) whether it is also a fact that the 
Tariff Commission recently enquired into 
the costs of production of 18 basic druGS 
and 69 formulations with a view to recom-
mending reasonable consumer prices for 
them and that its report has already been 
IIIbmitted to Government which is study-
ills it since AUgD$t, 1968; and 

(c) if the answers to question (a) and 
(b) above be in affirmative, the reasons 
tor setting up yet another Committee to 
examine drull prices? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING AND WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURTHY) : (a> An informal Com· 
mittee has been !let up under the Chair-
manship of the Minister of Health, Family 
Planning, Works. Housing and Urban 
Development for considering several prob· 
lems perlaining to drugs. 

(b) Yes. The report is still under COfI· 
!lideration of the Ministry of Petroleum 
and Chemicals. 

(c) The scope of the Informal Drugs 
Committee is dillerent from that of the: 
Tariff Commission. The scope and fune-
lions of this Committee are; 

(I) To oxamiDe way. and means of rOo 
ducinll pilferare of drup from 
Ho.pitals. 

(2) To examine the manner in which 
drug industry and trade could aSllst 
the Government in their compaisn 
allainst the spurious drugs. 

(3) To examine how ~ prices of 
drugs intended for hospitals rUn by 
Government and olher semi-Govcrn· 
ment institutions could be broUlhI 
dOWn. 

(4) 1'0 examine how best patent and 
proprietary medicines could be 
made available to public at reason-
able prices. 

(S) To seek the cooperation of doeton 
in general and the physicians in 
hospitals in particular for discrimi-
nate prescribing of drUG so that the 
drug bill could be reduced. 

(6) To consider the possibUity of pro-
moting a voluntary code amoag 
drug manufacturers and in tile 
medical profession for keepiq dowm 
free sampling of drugs and promo-
tional literature of drult to die 
minimum. 

CosT OP DELHI DEVELOPMENT AUTHORITY 
FLATS 

WJ/\. SHR! CHANDRA SHBKHAR 
SINGH: 

SHRI It. K. DASCHOWDHURY: 

Will the Minister of HEALTH AND 
FAMILY PLANNING AND WORKS. 
HOUSING AND URBAN DEVELoP-
MENT be pleased to state : 

(a) whether it is a fact that the cost .r 
the flats being oIIcred by the Delhi 
Development Authority from time to timo 
i. very much on the high side; 

(b> whether It is also a fact that CIIIIt 
of the flat. includes administrative and 
management charges for the CODItructiGu 
duri", hire purchase period; 

(c) whether it is further a fact that 
these charles are recovered from thOle 
allottee. also who make cash down par-
menl; and 

(d) if so, the justification thereof 7 

THE MINISTER OF HEALTH AND 
FAMILY PLANJl:ING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT <SHRI K. K. SHAH: <a> to (d). 
The information is being collected aad 
wOl he laid on the Table of the SabbL 




